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Accident (Compensation) Rules, 1950, 
as amended in 1974. 

The Central Government appoints 
Ad-hoc Claims Commissioners with 
.summary powers to receive and 
determine claims for compensation in 
case of each major train accidc.:nt, 
covering accidents which involve 
more than 10 deaths or more than 20 
casualties under the Indian Railways 
Act, 1890. However, in case of all 
Minor Train Accidents, that is, where 
the number of deaths is 10 or less 
than 10, or the casualties 20 or less 
than 20, the District Magistrates/ 
Judges in the Districts have been 
appointed as Ex-officio Claims Com-
missioners for such purposes and notL 
ficd in the Gazette of India. 

The applica!iom: for compensation 
under the Indian Railways Act, 1890 
can normally be preferred by the 
claimants within a period 0 f three 
months of the occurrence of the acci-
dent to the Ad-11oc Claims Commis-
sions/Ex-Oflici0 Claims Commis-
sioner, as the case may be. The 
Claims Commissioners may, on good 
cause shown, allow any application 
to be made by the claimant at any 
time within ~ne year of the occur-
rence of the accident also. Fun 
fledged Court proreedings take place 
before a verdict is awarded by the 
Court and both the parties viz. the 
claimants, and the Railway Adminis-
tr'ation are given the opportunity to 
establish the claim in order to avoid 
any irregular payment of compensa-
tion to a wrong party. These claims 
are satisfied on the basis of the ver-
dict of the Court without any rle1ay 
on the part of the Railway Admini;;-
trafion. 

Bina-Delhi Railway Line 

8739. SHRI MADHA VRAO SCIN-
DIA: Wil1 the Minister of RAIL-
WAYS ht! p1caS€d '.o stat'e: 

(a) progress ot the electrification of 
the Binn-Delhi Railway line upto the 
end of March, 1978; 

(b) whether electrification of the 
line is expected by the end of Octo-
ber, 1978; and 

(c) if so, details thereof? 

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI SHEO NARAIN): (a) Nil. The 
work has not so far been sanctioned 
for execution. 

(b) No. 

(c) Docs not arise. 
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